
CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH 

ALLAHABAD.  

Allahabad this the Oh day of 1996. 

S. 

jionlble Mr. Justice B.C. Saksena, Vice—Chairman 
Honlble Mr. S. Das Gupta. Administrative Member.  

I Original 4pplication no. 260 of 1992.  

Shiv Narayan Pateriya, S/0 Shri R.R. Pateriya, R/o Gan-
dhi Nagar, NaiBasti, near Ploice Chowki, Lalitpur. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay, VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents 

Alonowith 

2•' 	Original Application no. 261 of 1992.  

Ghanshyam Dass Chaurasiya, S/0 Shri H. Chaurasiya, 
R/o 9, Ganesh Bazar, Jhansi. 

... Applicant. 

Versus 
neral Manager, Central 

Commission (Known as 
now) , Bombay Central, 

... Respondents. 

3. 	Original Application no. 262 of 1992. 

Ramashanker Tripathi, 5/3 Sri H.L. Tripathi, R/o 4, 
Sujekhan Khirki, Jharsi. 

Arc iicant 

Versus 

1 • 

cf: 

I nd it 
B)mbav 

Central 

i. Union of India through Ge 
Railway, Bombay I. 

ii. Chairman, Railway Servide 
Railway Recruitment Board 
Bombay. 



2  

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Cenatral, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

A. 	Original Application no. 263 of 1992. 
Ram Kumar Madeo, S/o Sri Sitaram Namdeo, R/o 474 near 
Bihari ji ka Mandir, Sabina Gantt, District Jahnsi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

... Respondents. 

Sr. 	Original Application no 

Rakesh Kumar Srivastava, S/o 
Behind Normal School, Gooler 

. 264 of 1992. 

Sri V.P. Srivastava, R/o 
Naka, Banda. 

Applicant. 

Versus 

i. Union of 
Railway, 

Chafrman, 
as 
Bdrnbaiy \C 

India, through General Manager, Central 
Bombay VT. 

Railway Service Commission (now known 
Rceruitment Board), Eol-iRay Central, 

111. Divisondl itailway Manager, Central Railway, Jhansi. 

... Respondents. 

6. 	Aii. rlication no. 265 of 1992. 

Kfl. 	,aknar, D/o Shri V.G. V:ak 
1 - 	 Jhansi. 

R/o 4? 

T'Licant 

Ve r 

7 hr dul'n General  r'clr. Central 

• • 	z 
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Railway, Bombay VT. 

ii. Chairman, RailwayService Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

Respondents. 

Original Application no. 266 of 1992. 

Dilip Ku
mar Agarwal, S/o shri N.C. Agarwal, R/o 45, 

Chatwiydria, 
4 

... Applicant. 

Wats 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known as 
Railway Recruitment Board), Bombay Central, Bombay. 

iii. 
Divisional Railway Manager, Central Railway Jhansi. 

Respondents. 

... Applicant. 

Versus 

i. 
Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

... Respondents. 

C•A .149 0-F1492 	ee  

Avdhesh Kumar Vaidh, S/o Shri U.S. Vaidh, Rio 131 
Dcivri Mohalla, Ranipur, District, Jhansi. 

9. Original Applic 

Satya Prakash Dubey, 
Medical Stores, Nari 

ationno. 268 of 1992. 

S/o Sri B.P. Dubey, C/o Dundelkhand 
ya Bazar, Jhansi. 

... Applicant. 

Versus 

i. 	Union of India through Gcneral Uanag 
Railway, Bombay VT. 

rh,:irmae, 
as Railway Fact uitu.nit 13oa:d, 
Bombay. 

Central 

.4/- 
r. 
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IC. 	Original Application no. 269 of 1992 

Sripal Singh, S/o Shri Rajjan Singh, R/o Post and Village 
Chirhul, Distt. Etawah 

... Applicant. 

111 
Versus 

i. Union of India through General Manager Central 
Raulway, Bombay Vi.' 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents, 

11. 	Original Application no. 270 of 1992, 

Rae7h Kumar Srivastava, S/o Shri I.D. Srivastava, R/o 
B( Chandra Shekhar Azad, Ganesh Bazar, Jhansi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Re5:,pondents. 

rt. 	Origingal Application no. 271 of 1992. 

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and 
Post Bhamboisir, Tensil Talbehat, Distt. Jhansi. 

... Applicant. 

Versus 

i. Union of Indi 
Railway, Doi* 

ii. Chairman Rail 
as Railway Re 

3er,ral Y..onager, Central 

c cri 
Board), to 

Bombay. 

a throggh 
T. 

3y Servic 
cruitrert 



iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

• • • Respondents. 

13. 
Jai Prakash Michra, Sio Shri Madan Mohan Lal Mishra, R/o 

Original Application no. 272 of 1992. 

n 	n, 	 nnc 
OS, 

. App lic ant . 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

14. 	Original Application no. 273 of 1992. 

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o 
682/6, Tondon Compund, Civil Lines, Jhansi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission,( now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

Divisicna 
Jhansi. 

Raf.lwi3v ;;:.ar,ager, Central Railway, 

... Respondents. 

16. 	Original Application no. 274 of 1992. 

Seepak Babu Rawat, Sic Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur 

... App lic ant . 

Anion of 1noia tT., ough General Manager, Central 
R ailway, ,cdba 

• 



• 

1/ 6  // 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

16. 	Original Application no. 276-  of 1992. 

Santosh Kumar Sharma, Sio Shri B. Sharma, R/o 155/20, 
Subhash Pura, Lalitpur (U.P.) 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recuritment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents$ 

Original Application no. 276 of 1992. 

Mahesh Chandra Sharma, Sio Shri R.D. Sharma, R/o 241 
Outside Datia Gate, Behind Home Guard Trainiri Center, 
Jhansi. 

Versus 

... Applicant. if 

i. Union of 
Railway, 

ii. Chairman, 
Lrin as 
a r:trl, 

India through 3enera 1 A,anager, Central 
Bombay VT. 

Railway Recruitmert Board (Priviously 
Railway Sc:. vIcc C..7.--..-Hsi7r), Bombay 
Bombay. 

... Respondents. 

1S. 	Original Application no. 277 of 1992. 

R.S. 'Jpdhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr. 
no. S-Clock, Agra Cantt. 

... Applicant. 

Vz- 	F.'" 

a. Ircia al 1,a1,03a CertrLi 
.7/- 
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HailWay , Bombay vr. 
ii.

Crn Railwa Service Commission fnnw known 

a
hais Railway Recruitment Board), Bombay-Central, 

Bombay. 

iii. Divisional Railway Manager, Central 
Railway, 

Jhansi. 

19. 	
Original Application no. 278 of 1992. 

Om Prakash Rai, S/0 Shri P.P. Rai, Rio (C/O) Bhatriya 
Lodge, Manick Chowk, Jhansi. 

... Applicant. 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), p

ombay Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 
... Respondents. 

20. 	
Original Application Do. 279 of 1992. 

Ajai Kumar Upadhayaya, S/0 Sri B.L. Updhayaya, R/0 182/1 
Barubhonde la, Jhansi. 

Versus 

i. Uni:n of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman Railway Service Cor,-.ission (now known 
as Railway Recruitment Board), Bombay Central 
Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

21. 	Original Application no. 230 of 1992. 

Sic) Shri Talrhe, R/o GrEn Faraf: Post 
Distt. 

... Applicant 

... Respondents. 

... Applicant. 

rsus 
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i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansh 

... Respondents. 

A. Original Application no. 281 of 1992. 

Mahendra Kumar Tripathi, S/o Shri B.D. Tripathi, Rio 
305/2, Jhokan Bagh, Jhansi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay V. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay, Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

23. 	Original Application no. 424 of 1992. 

Rajesh Chandra Tripathi, s/o Shri A.S. Tripathi, Rio zi  
Kaloo Kuwan, Tinwari Road, Banda. 

... Applicant. 

Versus 

i. 	Union of India through General Manager, Central 
Railway, Bombay VT. 

Railway Service Commission (n(,‘ known 
Recuritment Board), Bo[Jsay 

mbay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

h• 	;. r.1 Application no. 425 of 1992. 

7iwasthi, S/n Shri L.S. Avr.cisthf , 
c 	Hdr: R2 zar, Jhansi. 

\ 
•••..L2/- 



Versus 

i. 	Union of India hr 
tough General M4nager, 

Railway. Bombay VT 

ii,;Chairman, 
as Rai/we 
Bombay* 

iii. Divisional 
R04.41 $angel  

Jhansi. 

26. Original Application no. 428 of 

Jamaluddin Khan, S/0 Seri N.U. Khan, We Dean 
C/o A.B.M. Building Material., Mandanpta"a, ° 
Jhansi. 

'Versus 

L. 	
Union of India through General Manager Central 

:Railway, Bombay VT. 

ii. 
Chairman, Railway Recruitment Board (Previoombayusly knonw as Railway service Commission), B  
Central, Bombay. 

iii. 
Divisional Railway Manager, Central RailwaY, 
Jhansi. 

Respondents• 

26. Original Application no. 429 of 1992. 

Vinod Kumar Awasthi, S/o shri R.R. Awasthi, Fto Mohalla 
Hatwara, P.O. Talbehat, Distt. Lalitpur (Ws)• 

..• applicant. 

Versus 

i. 

	

	
Union of India through General Manager, Central 
Railway, Bombay VI. 

ii.
Chairman,Railway Service Commission (now known 
as Railway Recnuitment Board), Bombay Central 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jahnsi. 

	10/- 

... Respondents. 
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2?• 	Original Application no. 916 of 1992 

MadhuPar Dee Pandey, S/o Shri R. Pandey, R/o Post 
Baldeo, Distt. Mathura (U.P.). 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, hallway Recruitment Boar,' (previously 
known as Railway Service Commission), Bombay 
Central, Bombay. 

iii. Di visional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

2(3. 	Original Application no. 918 of 1992. 

Rajendra Kumar Srivatava, S/o Shri 
554/7, Chitra Gupt Bhawan, Adarsh 
Jhansi. 

V.S. Srivastava, R/o 
Nagar, Sipri Bazar, 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VI. 

ii. Chairman, Railway Recruitment Board, Bombay, Cen- 
tral (previously known as Railway Service 
Commission). 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

21. 	Original Application no. 920 of 1992. 

Ram Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidan, 
Babina, Distt. Jhansi. 

... Applicant 

\Jesus 

i. Union of 

ii. Chairmar 
Moas as 
C?rtral 

India through General Manager, Central 
Bombay VT. 

REfilwav Recruitment Board (Previously 
R3ilway Service Commission) , Bombay 

• . Applic 712. 

	 1 
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Divisional Railway Manager, Central Railway, 

Jhansi. 
... Respondents. 

Original Application no. 

Pankaj Kumar Gupta, S/o Shri S 
Qr. No. MB 178—A, Station Road 

922 of 1992 

• Singhal, Rio Rly. 
, Agra Cant t  

Applicant. 

Versus 

India through General Manager, Central 
Bombay VT. 

Rai lwa Recruitment Board (previously  

Railway Service Commission), Bombay 

Union of 
Railway, 

ii. Chairman, 
known as 
Central. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 
... Respondents. 

31 ; Original Application no. 923 of 1992 

Pradeep Kumar, S/o Shri P. NaraYan, Rio house no. 475 
near Bihari Ji Ka Temple, Babina, Jhansi. 

... Applicant. 

Versus 

	

i. 	Union of India through General 
Manager, Central 

Railway, Bombay VT. 

ii.Chairan, Railway Recruitment Board (previously 
knownmas Railway Service Commission) , Bombay 

Central. 

Divisional Railwa 
Jhansi. 

Manager, Central Railway, 

... Respondents. 

of 1,292 

Fiduse no. 
32, 	Original Application no. 92

4  

Mad huwala Khare, W/o Sari R.K. 
243/8, Naiaagarh, 1:zgor, Th'fle 

• An :icant. 

versus 

1. 	';.,ion of India through General Manager, 
Bomta(f vic 

Central 

	I2/— 
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ii. Chairman, rtailwalf Recruitment Board (Previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

.) • 

Mohammad Israil, S/o Shri Mohd. Gani, R/o Ward No. 2, 
near Railway Station Harpalpur, Distt. Chhatarpur. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Lailway Manager, Central Railway, 
Jhansi. 

... Respondents. 

3J. 	CT -L:7, -Inal Application no. 1073 of 1992. 

azi.di sr. I- ad ie ri, S/o Shri Baij Nath Tiwari , R/o 
.grIrahi, Post Tindwari, Distt. Banda. 

... Applicant. 

Versus 

ph of India through General Manager, Central 
Railway, Bombay VT. 

Chairman, Railway Recruitment .Board, 
known as Railway Service Commission) 
e.=:-..tr:-• 

Cprevious ly 
pl2kav 

i . Divisional Railway Manager, Central R 
7ansi. 

2iral Applicatior 	. '074 of 

Sharma, 1: 
Dwar, ,;okult  Mathura. 

Annlication no. 1072 of 1992 
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Versus 

Union of India through General ManagPr, 
Central 

Railway, Bombay V. 

ii. 
Chairman, Railway Recruitment Board (previously 
known as Railway Service Coimission), Bombay 
Central. 

iii. Divisional Railway Manager, 
Central Railway, 

Jhansi. 
Respondents. 

36. 	Original Application 

Mohd. Aslam Khan, S/0 Shri 
Mewatipura, Jhansi. 

no. 1075 of 1992. 

Mohd. Yusuf Khan, R/o 114, 

Applicant. • • • 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. The Secretary, Railway Recruitment Board (previo-
usly known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, 
Central Railway, 

Jhansi. 
... Respondents. 

3Y. 	Original Application no. 1076 
of 1992. 

Bharat Bhushan, S/o Shri Keshav Da
s, R/o Poonch, Moth, 

Distt. Jhansi. 
... Applicant. 

i.  union of 
Railway, 

Vemis 

India through General Manager, Central 
Bombay VT. 

ii. Chairman, 
known as 
Central. 

Railway Recruitmnt Board (previously 
Railway Service Commission), Bombay 

iii. Div_s 4 ncl  
Jhansi. 

'4 I 	v mar?fler;  Central Railway, 

Original Appli-CatiOn 

AShJK KUM8r VEIts 6/: Win- 
Niaihait ihans- 

... Respondents. 

no. 1077 of 1992. 

R.S. Verma, Rio 153, Purr' 

..\ Applicant. 
...... 14/— 



Versus 

i. Union of India through General Manager, Central. 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

3q. 	Original Application no. 1078 of1992 

Shakil Ahmad Hasmi, Sic) Shri W.A. Hasmi, R/o Devganpura, 
Post Panwari, Distt. Hamirpur. (U.P.). 

... Applicant. 

Versus 

i. Union of India through General Manager, Central. 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously  
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

0. 	Original Application no. 1081 of 1992. 

Viay Kumar Dwivedi, S/o Shri C.S. Dwivedi, R/o Village 
Tekali (Hastam) P.O. Hastam, Via Khurhand Station, 
Dirttn B nda. 

... Applicant 

Versus 

i. Union of India through 6ereral Manager, Central 
a I way, B07:: y 

ii. Chairman Hailv.ay :\ecruitmert EGard (previously 
known as Railway Service Commission), oombay 
Central. 

iii. Divisional Railway Mananer, Central Railway, Jhansi. 

... Respondents. 

• uricfnal Appljr, r-. 10E3 of 1992 

Y 'a7 	 A.D.L.Srivastava, R/o 
- 7arc 

App l i ca nt. 
■ 

• 



Versus 

i. Union of India through General Manager, Bombay VT. 

ii. 	Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 

Central. 

iii. 
Divisional Railway Manager, Central Railway, Jhansi. 

Respondents. 

• • 	 Amm. 14-44^, no. 	of 1909 
kikulnas 

Vinod Kumar R. Shrotiya, S/o Shri 
Raja Ram, Rio M. Lai Ganj 

Rampur, Jhansi. 
... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission(now kown as 
Railway Recruitment Board), Bombay Central.

n 
 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

Original Application no. 614 of 1993. 

Ajit Kumar Srivastava. Ski Shri K.B.L. Srivastava, R/o 
902 Kalyani, D Civil Lines, Unnao. 

... Applicant. 

Versus 

42. 

i. Union of India through Gene 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitae 
Bombay. 

iii. Divisional Railway Manager, 

ral Manager, Central 

nt Board, Bombay Central, 

Central Railway, Jhansi. 

Respondents. • • • 

41q. 	Original Application no. 1060 of 1993. 

Anand Kumar Sharma, S/o Shri B.S. Sharma, R/o (C/o) Shri 
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra. 

Applicant. 

Versus 

[Thicn of India li-rouut 
	 al 

...„16/– 



Railway, Bombay VT. 

ii. Chairman, RailWayjRecruitment Board,, Bombay Central 
Bombay. 

iii. Divisional Railway Manager, Central Railway, jhanii. 

Respondents. 

45 Original Application no. 1465 of 1993 

cAnjiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar 
nictrict Jalaun. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Centril, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, .Jhansi. 

... Respondents. 

46. 	Original Application no. 20 of 1994 

Arvind Srivastava, Shi Awadh Behari Lal Srivastava, R/o 
307, C.F. Mission Compund, Jhansi. 

... Applicant. 

Versus 

i. Union of India through Secretary, Railway Board, 
Ministry of Railway, New Delhi. 

ii. General Manager, Central Railway, Bombay VT. 

iii. Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

... Respondents. 

47. 	Original Application no. 70 of 1?94 

Prumod Srivastava, 5/0 Shri S.S. Srivastava, R/o 157, 
Chaturyana, Jhansi. 

Applicnt. 

Versus 

Union of India through General hianaoer, .ventral 
Hallway, Bombay VT. 

7hair[6n, Rail‘.Hy racr.rrent 	 Tentral, 
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iii. Divisional Railway Manager, Central Railway, Jhansi. 

Respondents. 

4$. Original Application no. 402 of 1994 

Lala Ram, S/0 Shri Kashi Ram, R/o 487/3, Near Junior 

High School, Nai Basti Jhansi. 

Versus 

Union of India through Secretary Railway Board, 
Ministry of Railway, New Delhi. 

ii. General Manager, Central Railway, Bombay VT. 

iii. 
Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

... Respondents. 

443. Original Application no. 413 of 1994. 

Mahendra Kumar Agnihotri, 5/0 Shri Bhogi Ram Agnihotri, 

422, Station Road, Lalitpur. 
... Applicant. 

Versus 

Union of India through Secrtory, Railway Board, 
Ministry of Railways, New Delhi. 

ii. General Manager, Central Railway, Bombay VT, 

iii. 
Chairman, Railway Recruitment Board, Bombay Central, 
Bombay. 

... Respondents. 

5v. 	Original Application no. 488 of 1994. 

sunil Kum 7 Bhatnaaar, 5/c Shri K.B. Bhatnagar, R/c near 

R.E. Colony, Civil Lines, Lalitpur. 
... Applicant 

Counsel for the applicant Shri R.K. Ni6ko. 
Versus 

Unior of India through Secretary, Railway Board, 
Ministry of Railways, New Delhi. 

ii. 	General ,',arta.oer, Central Railway, Bombay VT. 

Board, Bombay Central. 

Responoe ts. 

Coinc,e1 for the Respondents Shri A.V. Srivastava. 
.„..18/- 

AnrOirnnt 

1 

rY 
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54. 	Original Application no. 141 of 1988 

KI1;. Indra Singh, D/o Late Shri Chandan Singh, Rio 536, 
Nanak Garth Sipri Bazar, Jhansi. 

Applicant. 

Counsel for the applicant. ShriAlok Dava 

Versus 

1. The Union of India through the nnneenAl M.nzper, 
Central Railway, Bombay VT. 

ii. 	Railway Serivce COmmission, Bombay. 

... Respondents. 

Counsel for the Respondents. Shri H.P. Ghakorvorty 
Shri V.K. Goel. 

ORDER (Reserved)  

JUSTICE Ea;  

These 50 O.As involve almost identical questions of 

fact and lav, They are, therefore being decided by a common 

order. 

2. The brief facts are that an t Employment Notice No.% 

2/60/81 was issued by the Railway Recruitment Board Bomity‘ 

This Board was previously known as Railway Service Commissiont. 
n I- ‘<i-  

In the said Employment Notice various non—tOchincal categories. 

category NISI  25 had been indicated for the post of Probationary 

Anstt. Station Masters!. The applicants state that they had 

applied in response of the said Employment Notice for the said 

post viz Category No. 25. They were called to appear at the 

written test held on 21'•6.1S&I. They were also shown as 

successful at the written test and were called to appear at 

an interview test held on 31.3.1982 at Bhopal or other 

CE NtI Ec. 
,95..)14 cants :runt 7 
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they were asked to attend the psychological test held in the 

office of the Respondent No.2 at ChurChgate, Bombay on 12,5.82, 
is . 

The further case df the applicantshthat thereafter a notice 

was displayed at the notice board of the Respondent No4.2 

indicating that some investigations are in process and after 

completion of the investigations the results will be declared au 

and the appointment orders will be issued for which equal 

number, of posts were being reserved. The applicantt stated 

that ha he made representation en on 11,11.88 which get no 

response. 
Sea 

3. In the meantime it appears thatithe candidates 

filed CAs tender Section 19 of the A.T. Act before the Bombay 

Bench and the said 0.As were decided by an order dated 14.2,91 

The applicants have also made reference to decision by this 

Bench of the Tribunal viz;(i) O.A. No!. 936 of 1987 

Smt. Raj Kunari Sharma Vs: Union of India decided on 15.5.91 

(ii) O.A. No. 318 of 1989 Rajesh Kumar Shivhare and Ors Vs, 

Union of India decided on 30,9,1991, 

4. The applicants further 'case is that after the 

said judgments the applicants approached the office of the 

Respondent no,2 to bestow the same benefits arising out of 

the said judgments to the applicants but he was told that 

he should also bring such a direction from the Tribunal. The 

applicant further contend that no inquiry had been conducted 

in the matter and at any rate the applicants have not been 

allowed to participate in the process of inquiry. Their 

further case is that am ist the entire examination has not been 

r,ancs1Le erd 	 ent c7ders have be en !rnied and 



• 

circular has also been issued on the same subject on 5.1690. 

4. 	The Respondent ne62 has filed a written statment in 

almost all the CI.Ass Therein the plealihe Oohs being barred by 

unde 
limitation as provided hp Sec

r  
tie 21 if the A.T.Act has been 

raised. It has been stated that as fat as the applicants are 

relneerned:  the final selection of Skis Category Net. 25 was 

finalised during December 1986 and the name of the applicants 

do not find place in the final panel issued, as they had 

not secured adequate marks to qualify. The O.As were filed 

in the year 1992. A further plea taken in the counter affida-

vit is that the cause of action on the basis of which the Oohs 

are being filed cannot be said to hove occurred within the 

territorial jurisdiction of this Tribunal. The Employment 

Notice was issued by the Respondent Note?, the office of which 

is at Bombay. The further plea take:. is that the place of 

stay of the applicant would not determine, the jurisdiction 

to file the O.A. It has also been pleaded that the orders 

issued by the CAT Bombay Bench or Allahabad Bench does nit 

afford a fresh cause of action and the O.As are barred by 

time. It has been pleaded by the respondent no.2 that the 

said circular has no connection with the present petition. 

It was meant for fixation of seniority of selected candidates 

end since the petAion: 	s net ciJialified for final selecticn 

he has no claim for appointment. No rejoinder affidavit 

appears to have been filed in any of the O.As. 

7.
cietLle 

We may fir:t '"ma, the preliminary objecticns with 

' 	.1:•1 	;,■;) 	Li, Z-1..• .r on the 

6. 	We have heard the learned counsel for the 

parties. 
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of want of territorial jurisdiction'. Admittedly, the 

Employment Notice was issued by the Railway Recruitment 

Board, Bombay and the result was required to be declared by 

the Railway Recruitment Board, Bombay. The applicants have 

sought the relief-of a-writ of mandamus to be issued to the 

respondents to issue the appointment order in favour of the 

applicant within a time bound period in consonance with the 

judgment of this Tribunal in O.A. No4 318 of 1989 dated 
a 

30.9.19916 since the respondent nola is tisteutside territo- 

rial justidictian of the Tribunal evidently such a direction 

cannot be issued to the respondent no A. The provisions 
OA) 

of Art,. 226 of the Constitution of India will not gown the 
Pp 

situation'. The territorial jurisdiction of the Allahabad 

Bench of the Tribunal has been laid down.11 Section 19(1) 

of A.T. Act provides that: 

* succt to the other provisions of this 

Act, a person aggrieved by any order 

pertaining to any matter within the 

jurisdiction of the Tribunal may make 

an application to the Tribunal for the 

redressal of his grievance.' 

Thus for the purposes of maintainability of the B.A. the 

sine qu-,:::non is that Se it seek redressal against any order 

in pertaining to any matter within the jurisdiction of this 

Tribunallvidently since the Railway Recruitment Board 

Bombay, respondent no‘2 was competent to declare the result 

and it being lmeisestoutside the territorial jurisdiction of 
Wit T  

ttip;Ben*h of teas °ribunal the applicants cannot seek 

Ied;:ossal of Iesilf grievance wkekni of not beinci ofver An' 
vii 

V. 
n%flent rcter by resrondent nc._ 

under Sub Sec, 
rov.crs conf rred mAl/(1) of Section Is A,T, ct thl Crin-7:61 



Govt. has issued a notification laying down the jurisdiction 

of the various Benches of the Tribunal:. In respect of the 

Ailahabad Bench waif. 1611485 the territorial jurisdiction 

kas indicated in the notification dated li69:88 whichams 

published in the Gazette of India Extraeridinery dated 1691088 

at Poo 1 is • State of U.P.(excluding 12 districts mentioned 

under s14 no44 under the jurisdiction of the Lucknow Bench 

w.e4f6 1541491). The final list has also been shown to have 

been published by the respondent no.2 at Bombay. Thus we 

are satisfied that for want of territorial jurisdiction ibis 

Bench of the Tribunal cannot take cognizance of these OA*, 

8. 	We may now proceed to consider the plea of the 

0.A being barred by limitation which has been raised on behalf 

of the respondent no.2. The selection was made in 1982 and 

iWhen certain discrepancies was found inquiries were held and 

on completition of the inquiry the final selection list was 

issued in December 1986. The 0,As have been filed in 1999
:  

Clearly the 0.As are barred by limitation as provided under 

section 21 of the A.T. Act. The learned counsel for the 

applicant submitted that similar matters were taken up for 

consideration by the Bombay Bench of the Tribune/ as also by 

this Bench of the Tribunal and the decision by this Bench of 
the Aritunzl in the afccEJsaid OAS were rendered in September 

1991 while the decision by the Bombay Bench of the Tribunal 
was rendered en 14,.2.91. 

court 
-h, 

c:  

It is fairly well settled that a decision of a 

or Tribunal dor- 	afford a fresh cause of action'. 

:stion cf 2c7v4 	c=ii;v2 tc be decided could very well 

Fciv'rg 

• .:';3 

ey canrct be pen 

titie rer 

t.eA that 



• 

• 

I, 

:: 23 is 

the decision by the tribunal An other case 
esartrafforde) 

fresh cause of action!. The case law on the question has been 

considered by the Madras Bench of the Tribunal in a use 

reported in 1994(28) ATC 8101A.I.P.E.0  Class III Vet Uaiom of 

India and Ors, S ore-in respectful agreement with the view 

c). 
taken in the saitrebision4 

We, therefore hold that the 0.As 

are barred by limitation!. 

10. 	
We may now proceed to analyse certaln decisions 

sited at the bar. The Bombay Bench of the Tribunal vide its 

judgment dated 14.2.
.91 had observed teat most of the applicants 

were not declared selected because they have obtained less 

than 150 marks The Bench in its decision rendered on 14
,.2•411 

vinarhs acre 

woo held that the cut, off da*, 
arbitrarits as it laid down 

certain qualifying marks in excess of 35% even though 

sufficient cumber of pen:ns were 
not going to join the 

services and even those who had secured less than 150 marks 

had to be appointed tc fill the available vacancies which 

were advertised./'Certain directions were given to the respo- 

0ndents to identify the actual number of vacancies in the Emplo- 

yment yment Notice No. 2/81-82 and the vacancies in each category 

have to be further earmarked. This is for category no,.25,. 

(ii) The respondents shall further find out as to how many 

ci,rviidatss, w.c appeared 
in the said examination, 

have been selected finally and given appointments 

Several  other directions were also given which would not be 

relevant for our purposes. Except to note that in compliance 

with the directions given 
in the said order the High Power 

Committee gz,ve its report. Thereafter a 
contemc_t petition v.as 

fil 	 crt,.. -rapt retiticn Bcmtay F 	pc2-ss .  5n 

oet:c 61,::),',;13 dire ting that all those appl 
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secured 105 or more marks out of 3CC shall be doomdd to have 

been recommended for Category No.25 and the General Managers 

of the respective Railways shall take steps to consider 

whether these applicants can now be granted appointaments 

in the vacancies which we have indicated , within two months 

from the date of receipt of the order!. 

11. 	The respondents thereafter filed civil appeals no. 

1821-31/1994 and the Honlble Supreme Court vide its judgment 

delivered on 2949.1994 set aside the order dated 6,0104913 

passed by the Bombay Bench of the Tribunal; It did not find 

any arbitrariness in the cut off marks which were also adopted 

by the High Power Committee!. Thereafter certain other 

petitions were filed before 

00A as 280/91'. The 14 0.4! 

dated 1.2.95 and they wc., 

the Bombay Bench. Thelleading 

t.ere decided by a common judgment 

cismissed on the ground of limi- 

on merits. 

learned counsel for the respondents has also 

consideration a decision rendered by the 

in O.A. 405/88 decided on 642;95. The 

view thatAthe decisions in appeals by the 

Hon'hl*t 5u7. 7,e Court through its judgment dated 29,9,94., 
Inc,  matt. 	h_ cc] 	er; end and dismissed the Ok nclding 

the applicants was not entitled to any relief. 

13. 

are barred by limitation. not maintainable before this Bench 

and even or rH:its no case for interference is made out. 

All the 	ere therfore dismissed. No ordiJrs as t“ costs 
/ -1 

tation as also 

12. 	The 

placed for our 

Jabalpur Bench 

Bench took the 

These O.As have been to suffer the same fate:, They 

no ted • " 


